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REG. ALLEGED HARASSMENT
CAUSED TO MEMBERS BY
SECURITY PERSONNEL

THE DEPUTY CHAIRMAN :
Now I have to make an announce-
ment. I am to inform the Members
that Shri I. K. Gujral will make
a statement ar 5.00 p.v, regarding

-his visits to USSR, Washington,
Jordan, Iraq and Kuwait in con-
nection with the situation in the
Gulf. A supplementary list of busi-
ness in this regard is being issued
separately.

SHRI N. K. P. SALVE (Maha-~
rashtra) : Madam.....

THE DEPUTY CHAIRMAN :
Just a wminute, Mr. Salve, The
Chairman has permitted two people
and they have some problem of
manhandling, not womanhandling.
So T will ask Mr. Santosh Bagrodia
te sncak.

Wi glawa  fag  weemitedn
(fagiz) : agqar #@ AT ZISH &1
wwida faar ot 5 dafaan fafrex
A g foprad ¥ IR G-
#T 30 w9 WA weEne faar uny

THE DEPUTY CHAIRMAN :
I never said ‘statement’. No, no,
no, I did not say ‘statement’. Don’t
mislead the House. I did not say
‘statement’. I said, ‘I will ask him to
react.” qrargifaar Sy o Sifaw . . .
(emm-aw) .. FgFw g G,
arre-fant oY smw afeng - L, (s

s ez Ata fag mgqarfaar:,
agtda A AT . (wauw)
< LB FIT T AR ® A0 FAF
&, T g WA wEd &

... .(Interruptions). . . .

THE DEPUTY CHAIRMAN :
First, I will have to deal with Mr.
Bagrodia.

THE DEPUTY CHAIRMAN :
et Mr. Bagrodia’s problem be
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solved fipst. Then 1 will allow
anybody else, because Mr. Bagrodia
has written a letter to the Chairman
and the Chairman has permitted
him regarding some problem of
security. The Chairman has also
allowed Mr. Mohammad Afzal. They
have their problems of security.
So I will allow them first,

s dae &TAfaqr (wsedaw) .
SyEwIafy HERAT, § 9 Ud FOF
w@WAE & aw w4 feedr  gfem-
frr & wig & qaT @ O &4
wiew U W oE HK
@ W g use faary feel
gfatedy & 9@ § U3 A as-
qE 9 a9 IP AN GveEw fwAr
M Far w5 fear & #77r fF
& AT T FATIH 1 I aarar
& e AT AT Hew FEEE =9
w© & U & o7 gy AW &7 AT
AW, AT AR RM | SR 497 WU
garr  fF ag g diofo fag Y
e @ §  (wmeww) § FEw
Tl #gal wEar § fF uw aww
GYRT 98 Fg Wy £, "HEq e
FT OFeAT T T § AR O ITE
LA £ 0 B B e
AT TN F a1 § FEAT Tgar
g fF o qw® F1 | A zaw w23
ARSI CUBI GBI B (EQR Gt
¥ ag weafemi mgur W@ & AR
gig St g gfww Al ¥ 3w
dr af fgar 1 WoIEm g &
AT WT I #9 1 gferw gl
F @@ @y didend TE e
G ME wy o daee w fout o
UG B G ot B R A i i
g3 WS @i A ogEd wWEy

-

¥ a5 FT ¥ Haw ¥ 9gar)

st A1gE REAA ST HA HFIAA
(sax waw) : swadmfy  w T,
FF WA G G a9 WX IT A9
dlgd A AT H I @EW &
UF W@ W ST T ¥ § o)
agli 9T war®: aq qgar faed
gfwr &1 drodriedle gl 3
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[+ digeag srwwer IF WM HHSIT)

@ni ¥ gaay Qs #W IR A
gar 5§ v wns o
g it gA  uuwdEw agg agt
qumAas R g £ oty § gifex
BT & 1 (smeen)

ITo TeAIT qved (ST 91W) ¢
g WA FT AT |

Joawwafi: ey AR ar AW
iy

=) HFFAT AFAA TG WH AGAA :
IRl WYL wiw e agaush an
gz mal W Jorm fF swr
FraT s qifaaife B g faar
& (swagw) uE EAT AT A W
¥ uz agg  Wfwa AR g A
Uq OFo dEAT W IEFET § 9EA
wAY  Fgr | UoHledle @ #I9E
F ) 8% wolrodle aTEF FT FU
fr ey TEiRT faw avg § T
FT @I & a1 3 U TR W
¥ @ qEane A AT a8 FaT
tv  mroer M weeR G @l
EUTEII R G R i AN L
9T &gt wEr g ! Y wg F &
TE AIE 9T T @ FENT 3difE
78 WU ogF g g aiEm R ¥
agi WH @H  FFM qA aga
& uEag ¥ [ FEA T 3
f& ygi & uffedz 99 WA,
@ wifwer WiSE 9, 3% UREA
& WA ¥ed,  wAwmEdl
HaAT WET A AR A, 9 AWl
a ot gfgg 1 gaAml, 57 9¢ R
gy § w1 F fEr ATewig do
A @ wEw, § o awd s
ar wrear g, ¥ avard 1w h s
qTETg el FT § | WeHE o faa
1§ FT ofF, v oa@ feg g
¥ aft wew ) § gg w3 & g@a
¥ Tz s g fr gfem & @
fa‘q&ﬁ a,'\rom%ofﬂ'ﬁo &I ﬁﬁ’{lﬁ'ﬁ' &
&Y T S @ oY S A
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g @t FT g i oo &g
9% AYAr T AW FT IFT AV AR
gg aiq w1 qu fawaw F fa ast
MaAT a9 A | Fygwrafy  qgiET,
(smzenet)

THE DEPUTY CHAIRMAN :
I have allowed one Member. Please
dont interrupt him  (interruptions)
g YT mgas wr fafads

1 Aifeq fafag =e § 5 afT

fauw & [a1 (= Do g mow) -
N s weRfy g0 ow@Em @
wdziz  agl famr g osd@r & &
fafadtst 51 aifeq wmr @3 124
arR WAE F AT FOA & THAX
Fr owew fEar F | &g oW w9
met grzm § fae dwm w0

THE DEPUTY CHAIRMAN :
Don’t do this. . ..(Interruptions). ...
Don’t do this, please....(Interrup-
tions). . ..

SHRI S. JATPAL REDDY (An-
dhra Pradesh) : Madam, I want to
say something on this....(Interrup-
tions). ...

SOME HON. MEMBERS : You
please sit down. .. .(Interruptions). ..

SHRI S. JAIPAL REDDY : I
am telling the Deputy Chairman. ...
(Interruptions). . ..

THE DEPUTY CHAIRMAN :
All of you, please sit down....
(Interruptions). . ..Let us not behave
in an unparfiamentary manner....
(Interruptions). .. Please take your
seats, all of you....(Interruptions)
....EBvenifitis a very seri us thing,
... .(Interruptions). .. .even if it is a
very serious matter, let us behave
in a patliamentary manner. . . .(Inter-
ruptions). . ..

. SHRI P, SHIV SHANKER :
Madam, I want to say something
«...(Interruptions). . . .
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THE DEPUTY CHAIRMAN :
It is a complaint of 2 Member ...
(Interruptions) ...It is a comnlaint
of two> M :mbers, genuine complaint
of tw> Members. . ..(Interruptions)
....and I am sure. ... (Interruptions)

SHRI S. JAIPAL REDDY : Ma-
dam, T am saying some‘hing on
this  subject.. .(Inferruptions)....
Madam, | must be permitted....
(Interruptions) .. .Madam, 1 seek
your  protection. .. .{(Interruptions)

THE DEPUTY CHAIRMAN :
T am protecting you ...(Interrup-
tions). ... You speak now....(Inter-
ruptions). . , .

SHRI S. JATPAL REDDY : Ma-
dam, I s™11re the sentiments ~f Shiy
Shankerji and ~thers.. (Interrup-
tinus) ... This is a very serious
matter .. .. (futerraprionsy ... You
may kindly ask the Government
to erqire inty the matter and let
us know the facts »f the case ...
(Intzrruptions). ... This is a very se-
rivus matter. . ..{(Inferruptions). ...
He is -ne of our Members....
{Interruptions). . ..

SYRL P* SUIV SHANKER :
Madam, please allow me. ... (Inrer-
ruptions). ...

THE DEPUTY CHAIRMAN :
Yes....[Interruptions). . ..

SHRU P. SHIV SHANKER :
May 1 move a mpotion straightway
that the statement made by the
honourable Member may be refer-
red t> the Privileges Committee
and the Government may come
befrz the Comnittee with the
details of the matter ? We want
ths Governmert t> come with the
entire details of the matter.. ..
(Interruptions). . ..

SHR! MAKHAN LAL FOTE-
DAR (Uttar Pradesh) : Madam, I
support the motirn and it may be
put to vate. . . . (Interruptions). . . .
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SHRI KAMAL MORARKA
(Rajasthan) : Madam, I do not
think that the House is divided
on this... (Interruptions).... Ma-~
dam, I do not thiik that the House
has to be divided on this because
we all agree....(Interruptions). ...

THE DEPUTY CHAIRMAN :
Just a minute, please....(Interrup-
tions). . .. All of you, please sit down
«...(Interruptions). . ..

SHRI KAMAL MORARKA :
Madam, only two days ago, Mr.
Viren J. Shah raised this matter
and that related to the entry into
and exist from Parliament House
by the Members. ... (Interruptions)
....A Member of Parliament was
stopped from entering the Parliament
House. .. .(Interruptions). . ..

SHRIMATI JAYANTHI NA-
TARAJAN (Tamil Nadua) : Madam,
I have also raised this matter because
I was stupped from coming t. the
Parliament House. . . .(Interruptions)
....by ihe security guards of the
Prime Minister. . . . (Interruptions). . .
They did not allow me to come
to Parliament. . ..(Interruptions). . ..

SHRI KAMAL MORARKA :
Mada.n, 1 think that the Privileges
Commitiee is going to look into
the matter, ....(Inferruptions)....
the master referred by Mr. Viren J.
Shah ..(Inrerruptions). ... It sh_uld
be referred to the Privileges Com-
mittee . ..(Interruptions). .. .because,
in my opinion, the precincts of
the Pariament H use¢ ultimately
come Jander the control of the Spea-
ker f the Lok Sabha and it falls
under the jarisdiction of the Speaker
and the polic: has n> jurisdiction
in this area....(Interruptionsy ...
First of all, I d; not know how
th- Dslii Polic can st p any
Me:mber from coming into and g ing
out of the Parlianent House ...
(Interruptions). . . . This is a new con-
cept that has devel ped now....
(Interruptions)....I am sorry, they
won’t agree with me, Madam, and
they won’t like what I am going to
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say....(Interruptions). ... Th’s has
been happening ‘n the last five
years only....(Interruptions).. ..
When the SPG Bill was rushed
through here in Pariament, we all
opposed  it....(Inferruptions). . ..
and we sa’d that you were trying
to makethe Prime Minster a Moghu!
Badshah .. .(Interruptions)... which
he was not and that we were in a
democratic system. . . .(Interruptions)
.... Every Member has a right to
entter and leave the Parliament House
o« Unterruptions).... The SPG
should be dispensed with imme-
diately. . . .(Interruptions). . . .

SHRI P. SHIV SHANKER :
Madam Deputy Chairman, I want
to say something....(Interruptions)

SHRIRAJUBHAI A.PARMAR
(Gujarat) : What is your Govern-
ment dsing ?....(Interruptions). . ..

SHRI KAMAL MORARKA :
Madam, I am sayng ...(Interrup-
tionsy. ... Madam, I am saying that
the SPG should be dispensed with . . .
(Interruptions). . .and the Bill should
be rescinded... (Interruptions) ...
That is what I am saying... ([nter-
ruptions). . ..

SHRI P. SHIV SHANKER :
Madam, he is raising a different
issue ....(Interruptions).... He is
raising a different issue altogether
.. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
I will not allow a debate. .. .(Inter-
ruptions). . . .

SHRI KAMAL MORARKA :
Madanm, it is they who started this. . .
" (Interruptions). .. and they are hoist
with their own petard..(Interrup-
tions)... An MP was prevented from
entering the Parliament House...
(Interruptions)... 1t may be the Pre-
sident’s security, it may be th - Vice-
President’s security .. .(Interruptions)
...and it may be the Prime Minister’s
security. . .([nterruptions). .. But all
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this has been created by you .. .(Int-
erruptions), .. You have created this
in the past...(Interruptions) ..You
have created this. . . (Interruptions). . .

SHRI P, SHIV SHANKER :
Madam, I want to say something. .
(Interruptions). . .

THE DEPUTY CHAIRMAN :
Just a minute ...(Interruptions). ..
Mr. Ram Naresh Yadav, please sit
down. . .(Interruptions). . .The Leader
of the Opposition wants to say
something. Please sit down .. .(Inter=
ruptions). .. If the Members are not
going to listen to me, I will close
the chapter. . . (Interruptions). . . Take
yours seats, pleasc.. .(Interquptions)—

ver \

THE DETUTY CHAIRMAN :
I would say that let the Chairman
take a decision on this issue. I am
not taking a decisisn. Let the
Chairman decide. That is all,

|
(Interruptions) }
3

SHRI P. SHIV SHANKER :
You have raised a differcat issue.
I am raising a different isse. I
have m ved a Motion that the two
incidents that have been rteforred
to t-day are very serious. Taey
should be referred to the Privileges
Commiitee.

THE DEPUTY CHAIRMAN :
Mr. Shiv Shanker, you have made

your print. You can’t repeat it.

The other day a Member from
another party, Mr. Shah, said that
he had written a letter to the Chair-
man. I think that if the privileges
of the Members arc inv~lved, let
the Chairman take a decision. I
would n -t like to create any un-
pleasantness in the House. Let the
Chairman decide. This is my ruling,
Let the Chairman take a decision
on the privileges of Members. It is
not one Member or the other. It
is Members across th: party line,
Let the Chairman take a decision.
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SHRI P. SHIV SHANKER :
I appreciate what you have been
pleased to observe. But nobody has
a right to say to a Member : “who
has made you a Member and I care
a tuppence for you as a Member.”
These types of expressions are clearly
the matter of breach of privilege
of the members of this House.
Al} of us are concerned. That is why
I moved the motion. (Interruptions)
It is very serious.

THE DEPUTY CHAIRMAN :
I would still request the Chairman
to make an inquiry. After all, he
is the custodian of this House.

SHRI P. SHIV SHANKER :
Madam, the House is supreme. Let
the House decide.

THE DEPUTY CHAIRMAN :
I have rec¢ived a Notice of Privilege.
I will do my duty and convey the
sentiments of the entire House to
the Chairman. Let him take a deci-
sion. Now my request to you would
be to withdraw the motion.

(Interruptions)

SHRI MAKHAN LAL FOTE-
DAR : It has to be voted.

SHRI P. SHIV SHANKER :
My very humble request to you
would be to kindly take the con-
sensus of the House. It is a serious
matter.

THE DEPUTY CHAIRMAN :
If this matter is serious, also is the
matter very serious when a Member
of Parliament is prevented from
coming into the House. (Inferrup-
tions) Unfortunately, there is mo
motion to protect the privileges of
the Chair. I wish you will one day
move a motion to protect the pri-
vileges of the Chair also. (Interrup-
tions) Mr. Shiv Shanker, I think
preventing a Member of Parliament
to come to the Parliament which is
his primary duty is another serious
offence. If any motion has to be
moved, it cannot be on one isolated
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issue. Another Member just said
something. Shrimati Jayanthi Nata-
rajan said something. Now we cannot
have six motions at the same time.
That is why I would leave it to the
Chairman to take an overall review
of the situation and redress the

complaint of the Members. Please
withdraw your motion.

SHRI P. SHIV SHANKER :
It is a stage where we have moved
the motion. There are conventions.
My submission is that the House is
supreme. That is why I moved the
motion in the House. It is a serious
matter. (Interruptions)-

THE DEPUTY CHAIRMAN :
Mr. Fotedar, I cannot hear you if
two people speak together. Let him
say what he wants to say.

SHRI P. SHIV SHANKER :
Should a Member of the House
be treated in this manner and should
be keep quiet?

THE DEPUTY CHAIRMAN :
Should a Member of the House be
prevented from coming to Parlia-
ment.

SHRI P. SHIV SHANKER :
I think that everyonme here will
agree that it is a clear case of breach
of our privilege. That is why having
regard to the sentiments of the
House, you may kindly refer this
matter to the Privileges Committee
afier taking the consensus of the
House. This is what I am submitting
for your kind consideration.

THE DEPUTY CHAIRMAN :
Mr. Shiv Shanker spoke on behalf
of your party. Let me allow some
other people.

Hl (ATHT OWST g 9T IgH
FEAI . (=wdaR)

gqawmafy : TF 97 &% g9 A
ALTHIN L
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SHRI GURUDAS DAS GUPTA
(West Bengal) : Madam, I appeal
to the wisdom of the House, more
précisely to -the wisdom of the

Leader of the Opposition, to kindly -

consider that this is an issue of
infringement of the rights, privileges
and everything of the Members of
Parliament. So, let us not divide
ourselves on this issue. I am one
with everybady including Mr. Shiv
Shanker for. up holding the dignity
of the House and its Members.
Therefore, while sharing his senti-
ments, let me. suggest that this
issue be resolved not i an acrimo-
nious way as we are trying to do it
at the moment. I appcal td you
all to please let us have a little
more confidence in the office of the
Chairman. I believe that the Chair-
man will be second to none in
ensuring that the privileges and rights
of the Members are upheld.

Bl
Ee

(Interruptions)

Tro TEATHR qred : dew, H wgAar
Fgar g . .. (sa=e)

5~

Fagwmfy 7w 45 ST 4., ,
(= )

THE DEPUTY CHAIRMAN :
I have asked Atal Bihari Vajpayeeji
to speak.

SHRI GURUDAS DAS GUP-
TA : Instead of resolving this con-
troversy through a vote, et us decide
unanimously that the Chairman may
take appropriate measures. I still
believe that the Chairman will have
that wisdom as to ensure the rights
and privileges of the Members.

SHRY SHABBIR AHMAD SA-
LARIA (Jammu and Kashmir) :
You should not abdicate your res-
ponsibility.

THE DEPUTY CHAIRMAN :
1 am not abdicating my responsibility.
I am all with the privileges of the
Members. I would protect the pri-
vilege of every Member. But there

Personnel

is a procedure. It is not only one
Member: I said that everyday Mem-
bers have been getting up and
complaining. So, altogether the
whole aspect has to be taken up.
It is not only of one Member or
another Member’s privilege. Together
we will take up the issue.

SHRI SHABBIR AHMAD SA-
LARIA : You cannot abdicate your
responsibility. You cannot say that
the matter will be decided by the
Chairman. There can’t be a diarchy
here.

»it s agrt‘r AT (72T T2 ) :
wgRar, AT fawarfawiz Fv qrer
geq & fagorfasrd & araTe &
fagurfastd &1 8, @ g fa=re
20 AT 9El F ATGR 9T 7S Q@ |
fawrﬁafﬂt F I FT WL S
fat &< dwer F@T E 4

agrear, fael = & Aqr A
oF Id @ g |

1 qlga «la Gaale @ @ -
M 21

it wEm fagidt awwgay - § @

Teqd X FIEAT AgaT g | 09

g S gEd N famuriuse

& JodAgd  FT WIAAT UF TG &

g o7 faowrfasre afafs @b

a9 fear g% mew 99 asar )
q¥ IJEE Tg AT AF ¥

afrr & gfaus & a1 & g9
UF gAT@  T@Aar Agar g1 fgaen-
fagrz afufs =1 wraeT S9 ST,
ar fagotherre afufs st &9

g 3w EfF gag AR
iff whgw ¥F dme W
gl arfegn, fod Ay =feg
afemr ora s R st wiEm
T graFdr & |

% QA oged ;. IrEE a9l
gF g |
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ol s fagrdy arsiedt : 3§
WL Ty a8 g, 4 @ gEg F
N A YATE | TFATIE AT 8
fF 39 avg &t " S Y weAd
gt § Fgardt fadwrfusre afafy
F T AT )

THE DEPUTY CHAIRMAN :

That is what I also say.

i maw fagrdy arwdgt ¢ gE A
g 2 & faurfasic gfafe a5t
alad & Fw W9 I FAr F R
day H TR dmw W oedmTm A@
T §Fd 1, .. (FEE@A)  Fr A2
AIRAT HA AAX A TG I H
FET TAT § FAT AF AOHAT TAT AATC
T g & oIuF ar § g AW
& A g oafge 7L (SmEaw)

#E AT - Heed - TE HATE |,
(Fmaten)

et A1F

e fgret qrangt
.. (7mauma)

ary Tg g asdr ) .

it A T ang (famre) ¢
fSaar a1 Uz wrdy Fraae @ "'merar
EEICEECHI 1 -l

gawfa @ 98 QT FW A |

st wE fagrdt aTwday @ wEEdT,
nax waw  fanwrfawre afafs
AFAT TG &, qF AT A& A |
TR o3Ey gy N, ¥ wg wed
arad § & &0 &9 90 g w9y
g U S A 94 & UF Ay T
earé ?'vxgéfqﬁ Tear i

TEEr % 1. (cmwEw)

= qT@A AT GIIATIT © HIT AE-
afedl wefady | (owmaw)

THE DEPUTY CHAIRMAN :
That has nothing to do with mino-
rity.

argmfedy A GOt &1 warm
T F, uHodte w1 & ) .. (swwurr)

i
i
i
i
i

i
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=t glwzaia fag agaafaar : 9
@, . {mmaw) faEie g
(e!ram)

ot wew fagrdt atada : qEEaT,
AT 7F99 & | AT F1E AWIET
FMIT FT & q7 Igw AT A
qEr By 7 . (e )

SHRI S. S. AHLUWALIA : He
belongs to a minority community,
and the police officer....

THE DEPUTY (CHAIRMAN :
No, no. That has nothing to do
with minority. T would object to it.
You mean, I am sitting here as a
Chairperson and because 1 belong
to a particylar community, you will
misbehave with me ? No.

UF WIFATT gIed 39 O X
wd uw frme fear oo ?

.....

(zmag)
Iqawmfa : wT ARy, whF fawe
. (sraawm) = HTEHTF{E"T AT
F1 gaT g8 1. . (HEEA)

Mr. Ahluwalia, please doc not
make it a minority-majority issue.
It is not.

SHRI S. S. AHLUWALIA : It
ic a minority issue.

(Interruptions)

THE DEPUTY CHAIRMAN:
I sit over here in the Chair. You
mean, any misbehaviour will be put
into that bracket? No. We are all
Members of the Parliament and of
equal rights whether we belong to
any community. I do not agree
with it.

SHRIMATI MARGARET
ALVA(Karnataka): We are all Mem-
bers of the Parliament—no majority
or minority community. (Inteirup-
tions)

it el wore ool (mgweg )
¥ JfAT |
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THE DEPUTY CHAIRMAN:
I am sorry. This matter is of a
Member of Parliament. Whether
he belongs to any Party, any com-
munity or to any caste, to me,
he is a Member of Parliament.
You mean, today, when I am sitting
in the Chair, you are going to take
me as a minority? And you mis-
behave with me like that? Tt is
very unfortunate. (Interruptions)

SHRI P. SHIV SHANKER:
Madam Deputy Chairman.. (In-
terruptions)

o gasg fag  wEaafour
AT I FET  § 1 HIOET IJWFT
qar TE & 1. .. (s@E;ma)

THE DEPUTY CHAIRMAN:
I am very sorry.

SHRI P. SHIV SHANKER:
Madam Deputy  Chairman. .(/n-
terruptions) I have been permitted
to say...

THE DEPUTY CHAIRMAN:
Mr. Shiv Shanker, please let me
restore order in the House. Mr.
Shiv Shanker and all of you, when
we talk about Members of Parlia-
ment and their privileges, we talk
about the privileges of the Members.
Tt is very unfortunate  that
Mr. Fotedar should have prompted
and Mr. Ahluwalia should have
taken it. I object to it. It is very
wrong.

SHRI S. S. AHLUWALIA:
Madam, it is not.

THE DEPUTY CHAIRMAN:
I will not permit. I will never

permit. ..

fadt & @rd ov = faar g
g 1. . (ma=um)

SHR! P. SHIV SHANKER:
Madam Deputy Chairman...
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SHRI MAKHAN LAL FOTE-
DAR: Because the hon. Member
has alleged that his life was threa-
tened. .

THE DEPUTY CHAIRMAN:
This is not the way.

.. . (zm=a=)

foeft & md g 7 forar @@
fF ag s ... (s=waam)

st gierstia Tag sgeraifaat @ 3%
wrd v forar gar &)

coawmfe © woF  faer gem,
¥oqe T8 g ... (smEum)

SHR1 P. SHIV SHANKER:
Madam Deputy Chairman, we are
concerned with the breach of pri-
vilege of a Member of this House.
This is the simple issue. It is not
a question of the minority, the
majority or anything of that sort.
It is the question of the Member of
this House.

THE DEPUTY CHAIRMAN:
Agreed.

SHRI P. SHIV SHANKER: It
is that issue which we are talking
here. And, Madam ..(Interrup--
tions) Let me complete. The hon.
Member had gone and met the
Chairman. The Chairman wanted
that he should make a statement
in the House. If the hon. Chairman
were to feel that he should be
seized of this matter by way of
breach of privilege, he could have
equally done that. But he al-
lowed him to speak in the House.
He wanted that the House should
know as to what exactly hap-
pened with reference to the privi-
lege of Member. We are seized
of this matter. It is in this back-
ground that I have moved a mo-
tion. It is aclear case of breach
of privilege where the Chairman
himself wanted that the House should
know as to what happened. I have
moved a motion and I am grateful
to Mr. Vajpayeee that he has sup-
ported it. The entire House...
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SHRI ATAL BIHARI VAJ-
PAYEE: With the amendment. /In-
terruptions:

THE DEPUTY CHAIRMAN:
Mr. Viren Shah’s case also.

SHRI P. SHIV SHANKER:
There is no acrimony  involved.
All of us are interested in safeguar-
ding the privileges of the Members
of this House. It is in this back-
ground that 1 appeal to all the Mem-
bers. Let us unanimously refer it
to the Privileges Committee straight
away. (Interruptionsy All the three.
I do not mind. [ specifically moved
a motion. (Interruptions) It is a
question of 2 Member. If the Geo-
vernment wants to make a statement
separately, I would not stop them from
making the statement. But breach
of privilege is entirely a different
thing. The Committee will go into
it. Madam, even according to the
rules, if there is a breach of privilege,
the Chairman will ask the House.
In the House, it will have to be
raised and the House will have to
agree to refer it to the Privileges
Committee. I would submit that
this motion of mine may be consi-
dered sympathetically and as there
appears to be a unanimity among
the Members, this issue and the
other allied issues—all the three—
could be referred to the Privileges
Committee.
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SHRI YASHWANT SINHA
(Bihar): Madm Deputy Chairman,
the other day, Mr. Viren Shah
raised a similar issue in the House.
The House was one with him that
there was a prima facie breach of
privilege of the Member and, there-
fore,—if I remember aright—there
was a consensus in the House that
the matter should be referred to the
Committee of Privileges of the
House.

Now, a similar issue has been
raised here. Once again, the House,
as one body, without any distinc-
tion whatsoever—majority or mino-
rity or party—feels that this is again
a prima facie case of breach of pri-
vilege of a Member of this House.
Therefore, like in the case of Mr.
Viren Shah, the consensus in the
House is that this matter should
also be referred to the Privileges
Committee. They will make en-
quiries and come to their conclu-
sion and punish those who are found
guilty.

Having said this, I would appeal
to the Leader of the Opposition
that there is no need to move a
motion, to press the motion, when
there is complete unanimity in the
House that the matter should be
referred to the Privileges Com-
mittee. If the case of Mr. Viren
Shah has not been referred to the
Privileges Committee, let that also
be included. But if it has already
been referred to the Privileges Com-
mittee, the case of Mr. Mohd. Fazal
should also be referred to the Com-
mittee,

SHRI N.K.P. SALVE: Madam,
under the rules, I am afraid, a mo-
tion will have to be moved. 1
would draw your attention to rule

190. (Interruptionsy  Rule 190(1)
says:

“The Chairman, 1 he gives
consent under rulz 187 and



203 Reg. Alleged Fkarrassmen: [ RATYA SABHA 1 10 members by Security 204

caused

{Shri N. K. P. Salve]

holds that the matter proposed
to be discussed is in order, shall,
after the questions and before
the list of business is entered upon,
call the member concerned, who
shall rise in his place and, while
asking for leave to raise the ques-
tion of privilege make a short
statement relevant thereto:”

Then, the second proviso to rule
190 says:

“Provided further that the Chair-
man may, if he is satisfied about
the urgency of the matter, allow
a question of privilege to be raised
at any time during the course of a
sitting after the disposal of ques-
tions.”

Unless this is done, under rule 190,
it cannot be referred. Rule 191
refers to the Committee of Privi-
leges Madam, this is necessary.
If this is not done, it cannot be
referred. If leave under rule 190
is granted, the Council must consi-
der the question, That means,
the Council itself can consider the
question or come to a decision or
refer it to the Committee of Privi-
leges. So, the third of the options
we arc wanting to exercise. There-
fore, 1 fervently plead that the motion
be adopted.

SHRIMATI JAYANTHI
NATARAJAN: Madam..

THE DEPUTY CHAIRMAN :
I had allowed you that day.

SHRIMATI JAYANTHI NA-
TARAJAN: Just for one minute.
There are two things which I want
to bring to the notice of the House.
One is, I take serious exception to
what Mr. Gurudas Das Gupta said
that we should have confidence in
the Chairman, as if those of us
sitting here do not have confidence
in him. We have total confidence
in the Chairman, and therefore,
it is wrong to bring the Chairman
in the picture. The point is, the

Personnel

Member has spoken in the House,
we are anguished to know what
happened to him and, therefore,
we want it to be referred to the Pri-
vileges Committee. T reiterate that
it was very wrong on his part to have
said like that looking to this side.
All of us have total confidence in
the Chair, I want those remarks
to be taken back.

SHRI GURUDAS DAS
GUPTA: You have to reiterate the
confidence. (Interruptions)

THE DEPUTY CHAIRMAN:
Now the Leader of the House wants.
to say something. (Interruptions).
I had heared your problem.

SHRIMATI JAYANTHI NA-
TARAJAN: Just one sentence more.
Let me complete. 1 am sure the
Leader of the House will yield.
Secondly, what Mr. Morarka said
just now that this happened during
the last five years.

THE DEPUTY CHAIRMAN:
No, no, that has not to be referred
to because I know, I have been
stopped for many years on the road.
Even yesterday, you won’t believe;
they peeped into my car to see who
I am. So, that is not the problem.

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, let me finish.
Just one more sentence. When I
was coming to Parliament day
before yesterday..

THE DEPUTY CHAIRMAN:
I know that, That matter is on
the record. Do not repeat it. I
have herd you. It is no use re-
peating unnecessarily.  Let the
Leader of the House speak. 1
allowed Shiv Shankerji to be

heard.

SHRIMATI JAYANTHI NA-
TARAJAN: Madam, let me finish.
Do not stop me now. I was coming
to the Parliament House after goingf
home for lunch. 1 was the first
speaker to initiate the debate on the
National Commission for Women
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Bill. As I was coming down the

Vijay Chowk, the Delhi Police
behaved very badly with me also.
They refused to let me go. I pleaded
with them that I was a Member of
Parliament, I showed them the
identity card, I told them that
I had to initiate the debate and 1
was the first speaker after lunch,
there was a sticker on my car
showing “*Member of Parliament”,
but they said that I would not be
allowed till the Prime Minister
crossed the road. I was not allowed
to go. (Interruptions). 1 do not
think I am a security risk to the
Prime Minister, may be inside Par-
liament but not outside. J may ask
questions inside the House but not
outside. (Interruptions). He is
everybody’s Prime Minister. He
is the Prime Minister of India.
T do not think they should stop a
Member of Parliament from attending
Parliament.

oY fea oA © dew, 44 aTeTe
gfF A s greE F ATy
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THE DEPUTY CHAIRMAN:
f can’t allow a debate on this. [
am sorry. Let the Leader of the
House say whatever he wants to say.

Y Ow wiagw fag (fagre)  w@)-
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THE LEADER OF THE
HOUSE (SHRI M.S. GURUPA-
DASWAMY): 1 wanted to end the
debate earlier, but you did not call
me.

THE DEPUTY CHAIRMAN:
I wanted you to be the last but not
the least speaker.

SHRI SIKANDER BAKHT:
That is why I say, allow me to speak.
I have been requesting you for half
an hour.

THE DEPUTY CHAIRMAN:
There has to be some stop somewhere,

SHRI SIKANDER BAKHT:
No, I have got to say something
which is totally different from all
thiS.
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THE DEPUTY CHAIRMAN:
Then you can say it later.

SHRI M. S. GURUPADA-
SWAMY: Madam, I wanted to
end the debate but you did not call

me. It went on and I don’t
mind about that.
The rights and privileges of

Members are far more important,
They should not be violated at all
by any body and any violation of the
privileges and rights of the Mem-
bers should be taken note of, should
be taken very seriously and this
House is naturally concerned with
that. Such instances should not
come off and on. It is not good
for the Members of Parliament that
they should raise again and again
matters about violation of their rights
and privileges.

Madam, in this particular case,
I think the whole House is unani-
mous, they want to refer the matter
to the Privileges Committee. We
have no objection. I wanted to say
it in the beginning itself and let the
matter be finished, but you did not
allow me.

THE DEPUTY CHAIRMAN:
I am sorry to take away your pri-

vileges. I am asking Mr. Sikander
Bakht not to get angry. I will
allow him.

SHRI M. S. GURUPADA-

SWAMY : Just a minute. I have not
finished.
THE DEPUTY CHAIRMAN:

Let him sit down. Then you can
speak.

SHRI M. S. GURUPADA-
SWAMY: Madam, sometimes you
must call me in the very beginning
itself and not in the end. Of
course, I come in the end. But
sometimes, you should call me first.

Now, Madam, since the whole
House is concerned about this,
which is but natural, I suggest that
the matter may be referred to the
Privileges Committee.
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THE DEPUTY CHAIRMAN:
No more debate on it. Now the
matter is finished. I have other
business to do. T &S TIT
I will not allow. T say, I will not
allow. The motion is before the
House and the scnse. ..
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SHRI N.K.P. SALVE: I crave
your indulgence, Madam, to raise
a matter. ..

THE DEPUTY CHAIRMAN:
On all these matters, 1 take the
sense of the House. These matters
are referred to the Privileges Com-
mittee. . Now the matter is over. I
have to make an announcement,
Mr. Salve. There is a letter I have
received. Just a minute, please sit
down. I have to make an announce-
ment about Mr. Ajit Singh.

SHRI M.S. GURUPADA-
SWAMY : Just a minute, Madam....

THE DEPUTY CHAIRMAN:
Mr. Leader, first let me make an
announcement. I have to tell the
Members that Mr. Ajit Singh is
not well. So he will not be coming
to the House today for the dis-
cussion on the Industrial Policy.
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It wii not be taken up today.
That is all.
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the House is on his legs.

RE. STOPPAGE OF CRUDE
OIL FROM ASSAM TO

BARAUNI )
THE MINISTER OF PETRO-
LEUM AND CHEMICALS

(SHRI M.S. GURUPADASWA-
MY): Madam Deputy Chairman,
gsome honourable Members raised
the issue of the Assam agitation, I
think, yesterday and, also, the day
before yesterday, my friend here
raised the issue and I tried to react
to the comments made by these
friends. Since T have got a meeting
just now, may I give out my reaction,
if you permit me?

THE DEPUTY CHAIRMAN:
You are permitted.

SHRI M.S. GURUPADA-
SWAMY: Because they are also
interested in this.

THE DEPUTY CHAIRMAN:
You please do it. There are four
people who raised the issue.

SHRI M.S. GURUPADA-
SWAMY: I am just reacting—this
ie not a statement.

Madam, I would like to tell the
House that the Assam students have
gone on an agitation since the 7th
of August and they are picketing near
about oil installations and oil pro- -
duction centres. As a result of
that, from 7th to 16th of August
we have lost nearly 49,500 tonnes of
crude oil valued at Rs. 16 crores.
And from the 16th to the end of
August—I say “end of August”
because they have said that they
would carry on the agitation till
the end of August—the loss of
crude would be nearly 1,07,000 tonnees
and in terms of rupec value it will
be Rs. 34 crores. .. .(Interruptions). .

THE DEPUTY CHAIRMAN:
No interruption , please. Let him make
his statement.

SHRI M. S. GURUPADASWA-
MY: It is not a debate; I am just
sharing the information with the
House.

The total loss will be round about
Rs. 50 crores. Now, the loss of pro-
duction in crude refining, crude pro-
cessing, in Barauni till August 22nd,
that is, yesterday, was about 79,000
tonnes and, in BPRL, 30,000 tonnes.
In rupee value it will be round about

Rs. 41—42 crores. y

Now, the main demand of these
students is that we should not build
a loop line, which we are constructing
now in Assam, and they think that by
constructing this loop line we are tak~
ing the Assam oil outside Assam. So,
they say, we should not take oil from
Assam to outside their State. Now, the
loop line is constructed for the purpose
of ensuring smooth supply of crude
oil to the existing reflneries so that the
capacity that has been built up already
is maintained all the time. The capaci-
ties of these refineries in Barauni, may
be, Guwahati or BPRL should be <
maintained and there should not be
any obstruction or any hindrance.
For that purpose we want to construct
a crude pipeline, and this is not meant
to take extra crude from Assam to
outside. I am talking only of the

pipeline.



